RAJYA SABHA

Monday, the 5th Septernber, 2011/14th Bhadra, 1933 (Saka)
The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS

MR. CHAIRMAN : Question Number 441 ...(Interruptions ...
National Mineral Policy

*441. SHRI DHIRAJ PRASAD SAHU : Will the Minister of MINES be pleased to state:
(a) whether a National Mineral Policy is being formulated;
(b) if so, the details thereof;
(c) whether unorganised mines are being brought under the proposed Policy; and
(d) if so, the details thereof and the criteria for seiection of such unorganised mines?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI DINSHA J. PATEL) : (a) to
(d) A Statement is laid on the Table of the House.

Statement

(a) and (b) The Government had approved a National Mineral Policy on 13.8.2008, which was
tabled in the Lok Sabha on 16.4.2008 and in the Rajya Sabha on the 20.3.2008. The new National
Mineral Policy has enunciated policy measures like assured right to next stage mineral concession,
transferability of mineral concessions and transparency in allotment of concessions, in order to
reduce delays which are seen as impediments to investment and technology flow in the mining sector
in India. The Mining Policy also seeks to develop a sustainable framework for optimum utilization of
the country’s natural mineral resources for the industrial growth in the country and at the same time
improving the life of people living in the mining areas, which are generally located in the backward
and tribal regions of the country. There is no further proposal for new formulation of a National

Mineral Policy.



(c) and (d) There is no separate classification of mines as ‘unorganized’ in National Mineral
Policy, 2008, or the mining legislation. The National Mineral Policy, 2008, enunciates a policy for
mining of small deposits. The criteria for such categorization is based on the small and isolated
nature of the deposits of mineral, requiring modest capital expenditure and short lead time for
mining. As per the National Mineral Policy, 2008, in order to promote small scale mining of small
deposits in a scientific and efficient manner, safeguarding vital environmental and ecological
imperatives, it is laid down that a cluster approach shall be adopted by granting deposits together as
a single lease within a geographically defined boundary, and efforts would be made to grant mineral
concessions to consortia of small seale miners to enable them to reap economies of scale. The policy
further lays down that in grant of mineral concessions for small deposits in Scheduled areas,
preference shall be given to Scheduled Tribes, singly or as cooperatives. All the mining operations
will be subject to mining laws, safeguarding environment and ecological imperatives. Legislation to
give effect to the policy on small deposits in the National Mineral Policy, 2008, is under consideration

of the Government.
SHRIDHIRAJ PRASAD SAHU: Sir, Question No. 441 ... (Interruptions). ..
MR. CHAIRMAN: Please go back. ...(Interruptions)...

SHRI DINSHA PATEL: Sir, a statement is laid on the Table of the House

... (Interruptions). ..

MR. CHAIRMAN: This is the Question Hour...(Inferruptions)...This is the Question

Hour...(Interruptions)...

sft R foardt : fAER & ek &1 a9 3o & IR | L (aem)...

MR. CHAIRMAN: This is the Question Hour...(Interruptions)...

SHRI PYARIMOHAN MOHAPATRA: Sir, federalism has to be maintained...(Interruptions )...
I e 21 8 S91...(FEE).... 39 AN R PR 2 82...(FIGT).... IS W1 F1
2...(gga ). ..

Rrar et : w7, 579 H f9gR & 1ok @ g ge™ & fo wE £ L (caaam). .

MR. CHAIRMAN: Question Number 441...(Interruptions)...



SHRI PYARI MOHAN MOHAPATRA: Federal structure of the country has to be

maintained... (Interruptions )...This is the Council of States ... (Interruptions). ..

sft et wre TR : wRIE Y, SR Y e 1 e o, 39 forg # srue eegar wRar gl
..(FIGT)... AR R g 391 711 B {5 o 91-9<1 it aRes swwufaat €, 9 Aioqar @t Aifa
BT Sooied BT € 3R A Frofl SdheRT & 7w @ 9 ofiet tRaT & a1e} Bivke ThRar # sy
W BT B BN B! Bl ...(HGYE)... SHB BN STel] Bl IS BT B a1 o1 Y& 2
..(SHFET)... TR TR IHT -1 IR TS & & ...(AAIT)... T Bl ARPIR B A=A SUY BT AT
T ST JET B ..(AIEH)... R IRBR 34 APb & oy BIg wed SoT & 87 IS & o1
. (AIYTH)...

SHRI PYARIMOHAN MOHAPATRA: This is not something in which States’ powers have to be

abrogated... (Interruptions ... They wanted to have a centralized structure... (Interruptions)...

Rrars ferdt: RER & TawR B 9799 o & IR | 711 e e T 22 L (aae)...

SHRIPRAVEEN RASHTRAPAL : Sir, we want Question Hour ... (Interruptions). ..

SHRI PYARIMOHAN MOHAPATRA: This Government should not continue in power even for a

single day...(Interruptions)...

SHRI PRAVEEN RASHTRAPAL: Sir, we want 178...(Interruptions)... Sir, we want
178...(Interruptions)...

SHRI PYARIMOHAN MOHAPATRA: Sir, let that order be recalled.

MR. CHAIRMAN: The House is adjourned till 12 o’ clock, since it is not the wish of the

Members to have the Question Hour conducted.

The House then adjourned at four minutes

past eleven of the clock.

The House re-assembled at twelve of the clock,

MR. DEPUTY CHAIRMAN in the Chair.



